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Mr. Speaker; In view ot  the state-
ment of the hon. Prime Minister I 
do not consider that it is a matter to 
which I should give my consent to 
move it as an adjournment motion.

Re latio n s  w it h  Pa k ist a n

Mr. Speaker: I have received
several notices of adjournment 
motions relating to “the grave menace 
to India’s peace and security as evid-
enced by the warlike utterances of the 
Pakistan President, the hectic move-
ments of Pakistan troops on India’s 
borders and the incessant incursions 
into Indian territory by Pakistan 
Armymen and other nationals” ; “ the 
situation arising out of the reported 
mal-treatment and physical violence 
meted out to Shn K. C. Iyer, Accoun-
tant in the Office of the Assistant 
Indian High Commission, Dacca” ; “ the 
continued and increased Arms supply 
by the USA to Pakistan which in the 
context o£ the recent declarations of 
General Ayub Khan concerning 
Kashmir and the canal water dispute 
adds to the threat to the security of 
India” (Shri Dange). Shri Goray has 
given notice about “the hostile activi-
ties of Pakistani officials and Pakistani 
Army on our Eastern front.” Similar-
ly, there is one by Raja Mahendra 
Pratap saying that “ the President 
Dictator of Pakistan said that he 
tfouH go to war against India on 
Kashmir question.” Then there is one 
by  Shri Khadilkar regarding “aggres-
sion by Pakistani forces by entering 
forcibly into Indian territory.”

Shri Hem Barua (Gauhati): My
motion is about a definite matter.

Mr. Speaker; An instance has been 
given in his motion whereas the 
Others relate to general matters. I 
have read it out. I would like to know 
what exactly the situation is.

Shri S. A. Dange (Bombay City— 
Central): Sir, by raising the demand 
or requesting for this discussion, I do 
not wish to raise ft hate campaign

ment
the question as to what form of Gov-
ernment they want to have for them-
selves. That is their affair. But, as 
the Prime Minister himself has 
already stated, the situation there is 
causing anxiety to us, first, because 
of the pronouncements of the Martial 
Law Administrator, though he has 
not stated that perhaps explicitly, and 
secondly, the greater supply of arms. 
It is very well known and already 
published in the press that the U.S. 
Secreta»y of Defence when we visited 
Karachi went to discuss the question of 
arms supply and a new pact of defence 
with Pakistan. Now, that arms supply 
may be directed against anybody else. 
But, surely, the immediate pronounce-
ments have been against India. There-
fore, such a build-up is bound to hit 
us first and anybody else. Therefore, 
my submission is that, if an adjourn-
ment motion is not so much to the 
taste of the Prime Minister, I should 
like to have a day set apart for dis-
cussion of this matter.

Mr. Speaker:
matters.

And other relevant

Raja Mahendra Pratap (Mathura):
I may submit there will be danger. . .

Shri Khadilkar (Ahmednagar): I
would like to know before the Prime 
Minister replies.............

Mr. Speaker: I have also read his
motion to the House.

Shri Khadilkar:___on what grounds
recognition was given to the new 
Pakistan Government after the two 
shifts in the Government, unless the 
Government has a firm assurance from 
the present Government that all the 
commitments and previous agreements 
will be honoured in the day to day 
administration.

Shri Jawaharlal Nehru: There is no 
question before us of recognition or 
non-recognition. We merely continue 
our dealings with those who are in 
charge o f the destiny o f Pakistan 
today. I have given much thought to 

Against Pakistan nor do I wish to raise it and I do not pretend to be abl* to
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give a clear juristic interpretation of 
what has happened in Pakistan. We . 
have adopted the simple practical way 
of dealing with those who are in 
authority and so far as I know, every 
other Government has done likewise.

I quite understand the anxiety and 
the concern of the Members of this 
House in connection with what has 
happened in Pakistan in recent weeks.
I do not know, however, how that 
lends itself to an adjournment motion.
It is my intention to make a state-
ment before the House in the course 
of the next three or four days on a 
suitable day about these events, 
though I might also warn or submit 
to the House that what I have to say 
may not be anything novel. They 
know most of the facts. Nevertheless,
I shall endeavour to make a statement 
before the House. If the House wishes 
to discuss the broad question—not 
these particular things— either as a 
general debate on foreign affairs or 
otherwise, we shall be willing. But, 
the question can hardly be considered 
this way as an adjournment motion.

So far as the case of Shri Iyer the 
accountant is concerned, it may be an 
individual case. But, individual cases, 
sometimes, are significant and impor-
tant, We do consider this of signi-
ficance and importance. I should not 
like to say much about it because we 
have been trying to make enquiries 
about it and we have addressed the 
Pakistan Government on the subject. 
Prim a facie, it is a very objectionable 
thing that has happened.

Shrl Hem Barua: There are other 
cases like that. The bags of two 
other employees of the Indian High 
Commission were ransacked on the 
Dacca Railway platform.

Shri Jawaharlal Nehru: If I may
say *0, there have been a number of 
cases, a variety of cases in the last 
two, three or tour weeks, each one of 
them by itself not of very great im-
portance, but nevertheless, taken 
together showing a certain trend which

is a matter of concern. So, I sug-
gest, if you will be pleased to agree, 
that I might make a statement in 
regard to all the developments in 
Pakistan concerning us and after I 
have made the statement, it is for you 
and the House to decide how we 
should deal with it.

Shrl Hem Barua: Just on a point
of information, may I know whether 
in the meanwhile, we have tried to 
impress on the new regime in Pakis-
tan about the sanctity of the Nehru- 
Noon Agreement and other Agree-
ments that we have made with 
Pakistan in this connection?

Shrl Jawaharlal Nehru: The present 
Government of Pakistan has clearly 
stated, not to us, but generally, that 
they stand by all the agreements pre-
viously made. They have accepted 
that. We do not consider it necessary 
to ask them specifically whether they 
stand by this or not. First of all, vve 
presume that the Government stands 
by its agreements. Secondly, they 
have made this general statement.

Shri Goray (Poona): I want to 
submit that a statement from the 
Prime Minister will not be enough 
because, some of us have been on the 
spot and we want to bring to the 
notice of the House the fears that are 
entertained by the people in the area 
and the acts of aggression that have 
taken place. Therefore, I submit that 
an opportunity should be given to the 
Members to submit their points of 
view and that can be followed by a 
statement from the Prime Minister.

Shri Braj Raj Singh (Firozabad): 
May I submit, Sir, that a discussion is 
necessary? ,

Mr. Speaker: 1 have heard In 
general.

Raja Mahendra Pratap: Will you
allow me two minutes, Sir? I have 
something very important to say.

Mr. Speaker: I have allowed a
number of hon. Members. The only 
question at this stage is, if I should
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[Mr. Speaker.]
allow the adjournment motions. 
Having regard to the importance of 
this subject and the natural concern 
at the events evinced by the Members 
ol the House and outside also, in view 
of the sta'ement of the Prime 
Minister, he will make a statement in 
two or three days. Thereafter it is 
open to any hon. Member to say, let 
the matter be discussed, if he is not 
statisfied with a mere s'atemcnt. The 
hon. Prime Minister has also said that 
either this matter may be taken up 
in the debate on Foreign affairs, 
which certainly will be taken up this 
session or a separate occasion or 
opportunity may be raised here, It 
will be laken advantage of for this 
purpose. We will consider this matter 
as soon as that statement is made.

Raja Mahendra Pratap: I have to say 
an important thing.

Mr. Speaker: Order, order, later.

Shri Jawaharlal Nehru: One word.
From the wording of some of the 
motions of adjournment, it would 
appear that a somewhat exaggerated 
view is taken of what is supposed to 
be happening there. For instance, 
hectic movement of armies. I am not 
aware of hcctic or even slow move-
ment of armed forces there. We 
should take a balanced view. Again, 
there were headlines, I think, in 
today’s papers or yesterday’s papers, 
about some active aggression in 
Sylhet.........................

Shri Hem Barua: Madanpur.

Shri Jawaharlal Nehru: The hon.
Member is right. So far as I know, 
there was undoubtedly aggression of 
about 10 or 20 yards or whatever it 
was. Some people came and sat there 
They were told they would be pushed 
out and the same evening they walk-
ed away; they went back. So, 
these are petty things if you take each 
one by itself; it may be the folly of 
local persons*or one of great impor-
tance. But, a succession of the petty 
things taken together does become a

bigger tiling and that is what con-
cerns us. As I said to you, I am not 
against this matter or any matter 
being dicussed. But, I thought that I 
might put in a statement of the facta 
only before the House and after that, 
you may consider how to deal with it.

Raja Mahendra Pratap: May I make
a statement, Sir, and then the Prime 
Minister may make a statement after 
hearing me. I have something very 
important to say. I say that Pakistan 
is in such a condition that any day 
Delhi may be bombed. The danger is 
there. 1 say that dictators are ol this 
nature. Leader Hitler attacked 
Chechoslovakia, attacked Poland, 
attacked France and there is a danger.
1 say with my own experience that 
we can come to terms with Afghanis-
tan and Iran. Afghan are Sunni 
Muslims. Iran is Shia Muslim; and if 
we can come to terms with them, 
then, in case Pakistan does something 
wrong to India. Afghanistan and Iran 
will consider that they are attacked.
I am prepared to go to Kabul and 
Teheran and arrange such a treaty 
with Afghanistan and Iran.

Mr. Speaker: In view of the hon.
Prime Minister's statement, let him 
make a statement first; thereafter we 
will consider the desirability o f .........

Shri Vajpayee (Balrampur): May I 
suggest that a day may be fixed for 
the discussion, one whole day, after 
the hon. Prime Minister makes the 
statement?

Mr. Speaker: Yes, certainly I will
consider that matter. In view of the 
statement made by the hon. Prime 
Minister.....................

Sbri Manay (Bombay City Central— 
Ke.served—Sch. Castes): I desire to
seek a clarification of the reason given 
by you regarding my adjournment 
motion on the satyagraha in connec-
tion with the Bombay-Mysore border 
iispute.

Mr. Speaker: I am coming to that
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I do not give my consent to this 
adjournment motion in connection 
with matters relating to Pakistan in 
view of the statement that the hon. 
Prime Minister has made.

I have received a number of ad-
journment motions, one relating to 
the closure of the Banaras Hindu 
University, Lathi-charge etc.

Shrl Braj Raj Singh: Yes.
»

Mr. Speaker: I have referred to it, 
though I have disallowed it. Dr. Ram 
Subhag Singh has already tabled a 
motion for a discussion of this matter 
—the closure and the consequent 
action that hase been taken and I 
have admitted it as a No-Day-Yet- 
Named Motion, and I have requested 
the hon. Minister of Education to fix-
up a suitable date. 1 am sure all 
these matters will be discussed. All 
hon. Members will have an oppor-
tunity, and I-will try to give an oppor-
tunity particularly to those who have 
tabled the adjournment motion, as far 
as possible.

Shri BraJ Raj Singh: 1 want only to 
submit a word. Today, i.e., the 17th, 
was the date earlier fixed for reopen-
ing the University. Now we have got 
the information that the University is 
not opening. So, some 10,000 
students.............

Mr. Speaker: That is known.

Shrl Braj Raj Singh: arc not
having their studies. So, it is a very 
important matter It should be dis-
cussed early.

Mr. Speaker: We will try to fix up 
a date as early as possible. I have 
pent the notice to the hon. Minister 
of Education, and I am sure he will 
fix up a convenient day as quickly as 
possible. In view of that, it is not 
necessary for me .. .

Shrl Vajpayee: May I point out that 
if the discussion is delayed, the situa-
tion may deteriorate in the mean-
time?

ment

Mr. Speaker: Very good. The hon. 
Minister.

The Minister of Education (Dr. K. L. 
Shrimali): We may have a discussion 
at any time that you may decide

Mr. Speaker: I shall find out if it is 
possible to have a discussion this week

Shri Braj Raj Singh: Tomorrow.

Mr. Speaker: Why not this after-
noon-' Hon. Members will not give 
me any discretion in this matter.

Shri S. M. Banerjee (Kanpur): 
Today is the 17th. After this some 
nictation will start.

Mr. Speaker: Very well Nobody
will start an agitation after a discus-
sion in this House, and if still they 
nari. thi-y will thank thenm-lves.

An Hon Member has tabled an 
adjournment, motion relating to some 
satyagraha on account of the border 
disputes between Bombay and Mysore 
Anybody starts any satvagaraha any-
where relating to what he considers 
to be right or not right. I do not think 
this is the forum where I must take 
it up Then anybody can start. It is 
open to anybody to feel aggrieved with 
respect to any solution arrived at. A 
solution was arrived at here by an 
Act of Parliament. Some persons may 
not agree to it. Very well, there are 
ways of demonstration, but every 
time a demonstration is made, it ts 
not possible to discuss this matter here. 
There are a number of hon. Members 
here coming both from Mysore ana 
’ he other place. If they want, lex 
Miem table an amendment to the Act 
vhereby the boundaries may be read-

justed. There are constitutional 
remedies I do not know how, merely 
because some people choose to take 
it into their heads to get up and offer 
satyagraha, I should allow an adjourn-
ment motion here. Therefore, in view' 
of this, I am not* going to allow the 
adjournment motion.



&3 Motions for Adjourn-  17 NOVEldBKR 1668 Motion» for Adjourn- 
ment merit

Shrl Nath Pal (Rajapur): In view of 
what you have said, will you please 
allow me to make a very small state-
ment?

I come from that city where the 
satyagraha is taking place.

You gave a constitutional ruling in 
the beginning by saying that what is 
happening there is a result of an Act 
of this Parliament. That, in the flr.tf 
place, brings us into the picture.

Secondly, the Zonal Council, wc 
were assured, would be taking up the 
issue at the appropriate time. This 
was the assurance that was given to 
the people who are now agitating at 
the time the Bill was passed by this 
House. The people continued to pm 
their faith on this assurance, but it is 
the failure to act up to this promise 
that makes this Government burdened 
with the responsibility for the acts 
there.

It is a very salient feature which 1 
should like to pomt out that the views 
which we are holding on this issue are 
identical with the views held by the 
Government of Bombay. The Chief 
Minister of Bombay has expressed
himself in the same terms, in the 
same, identical language—the same, I 
respect it—as those who are agitating. 
The issue is very simple. Let us not 
go into the ment^, 1 entirely submit to 
you.

Mr. Speaker: I am only on the point 
whether an adjournment motion will 
serve any purpose. Or, are we com-
petent to take it up as an adjournment 
motion?

Shri Nath Pai: If you had given me 
a minute, I would have concluded.

All the demands pertain to a request 
to this Government to accept a prin-
ciple which the Congress Party had 
upheld before the nation for more than 
30 years, since 1922, that this issue 
should be amicably settled on the 
basis of the principle of a single con-
tiguous unit of a village. It is this 
appeal that is being made repeatedly

to this Government, and on this issue 
the people have been most patient, 
most peaceful. The Government has 
turned a deaf ear to this, and the Gov-
ernment always waits till there is a 
paroxysm of popular rage, and then 
we are told that the people are mis-
behaving. I say the people there are 
contributing to democracy by their 
action. If we do not want an Ayub 
Khan in India to develop, I plead and 
submit that the only way of doing it 
is by seeing that the people’s wishes 
are respected and their initiative is 
not killed and not by turning a 
deaf ear to their demand.

Mr. Speaker: At this stage, I am 
not concerned with the general dis-
cussion. If I allow the adjournment
motion, discussion may go on, but so 
far I have not been convinced that 
this is a matter for an adjournment 
motion here. If they want, let the 
hon. Members table a resolution and 
take their chance. There are a num-
ber of ways in which this can be dis-
cussed If it was said that this matter 
would be considered by the Zonal 
Council and it has not been followed, 
it ih to be raised not by an adjourn-
ment motion here. Tncy can impress 
upon the Government that they should 
follow it if any assurance has been 
given. Even if an assurance has not 
been given, if it is the opinion of the 
House that a particular course has to 
bi- adopted, it should be done.

In view of this, I am not called upon
to give my consent.

Shrt Manay: I was seeking clarifica-
tion from you on the reason given by 
you.

Mr. Speaker: The reason is that this 
is not a subject matter of an adjourn-
ment motion, trying to upset the 
boundaries which have been already 
accepted by Parliament. If each Bill 
that is passed by Parliament is to be 
upset by some persons taking the law 
into their own hands or offering satya-
graha or other demonstration, there 
will not be any end to this kind of 
adjournment motion. No Act at Par-
liament will be safe. Under the cir-
cumstances, as a matter of principle^



I am not going to allow adjournment 
motions relating to matters intended or 
calculated to get rid of Acts of Parlia-
ment.

Shri Manay: Would you allow me 
one minute?

Mr. Speaker: I am not going to
allow.

Shri Manay: You say that it relates 
to a continuing matter. I wanted 
clarification on that point only.

Mr. Speaker: I have now said that 
this is not a matter on which an 
adjournment motion can be allowed in 
this House to upset an Act of Parlia-
ment.

This disposes of all the adjournment 
motions.
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A me n d me n t  to  W o r k in g  Jo u r n a l is t s  
(F i x a t i o n s  o f  Ra t e s  o f  W ag f .s ) Rule s

The Minister of Labour and 
Employment and Planning (Shri 
Nanda): I beg to lay on the Table a 
copy of Notification No. G.SR. 946, 
dated the 10th October, 1958 making 
certain amendment to the Working 
Journalists (Fixation of Rates of 
Wages) Rules, 1958. I Placed in L ib 
rary, See No. LT-980/58 3

No t i f i c a t io n  t o  be  is s ue d  u .n d l r  iii k  
Co mp a n ie s  A c t

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
I beg to lay on the Table, under sub-
section (2 ) of section 620 of the Com-
panies Act, 1956, a copy of draft Noti-
fication proposed to be issued under 
sub-section (1) of Section 620 of the 
said Act. [Placed in Library. See No. 
LT-981/ 5 8 ]

Re po r t  o f  A g r ic u l t u r a l  Ad m in is t r a -
t io n  Co m m it t e e

The Minister of Co-operation (Dr. 
P. S. Deshmukh): On behalf of Shri 
A. P. Jain, I beg to lay on the Table
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a copy of the Report of the Agricul-
tural Administration Committee.
[Placed in Library. See  No. LT- 
982/ 58.]

Hi m a c h a l  P rades h  L egislative  
A s s e mb l y  (C o n s t it u t io n  and  Pr o c e e d -

i n g s ) Va l id a t io n  Or di nance

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table, under pro-
visions of article 123(2 ) (a) of the 
Constitution, a copy of the Himachal 
Pradesh Legislative Assembly (Con-
stitution and Proceedings) Validation 
Ordinance, 1058 (No, 7 of 1958).
| Placed in Library. See  No. LT- 
083/ 58.1

A me n d me n t  t o  Tea  Rules

The Minister of Commerce (Shri 
Kanungo): I beg to lay on the Table, 
under sub-section (3 ) of section 49 of 
the Tea Act, 1953. a copy of Notifica-
tion No G.S R. 799, dated the 13ih 
September. 1958, making certain fur-
ther amendment to the Tea Rules, 1954.
| Placed in Library. See  No. LT- 
984/ 58.5

A m e n d me n t  to  Cof fee  Rule s

Shri Kanungo: I beg to lay on the 
Table, under sub-section (3 ) of sec-
tion 48 of the Coffee Act, 1942, a copy 
of Notification No. G.S.R. 1024. dated 
the 1st November, 1958, making cer-
tain further amendments to the Coffee 
Rules, 1955. [Placed in Library. See 
No LT-985/58 ]

A me n d me n t  to  K hadi  a n d  V illage  
In du str ies  Co m m i s s i o n  R ul fs

The Minister of Industry (Shrl 
Manubhal Shah): I beg to lay on the
Table, under sub-section (3 ) of section 
26 of the Khadi and Village Industries 
Commission Act. 1956, a copy of Noti-
fication No. G.S.R. 1002, dated the 
25th October. 1958. making certain 
further amendment to the Khadi and 
Village Industries Commission Rules,
1957. [Placed in Library. See No. LT- 
986/ 58.]
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